
THE PUNJAB PANCHAYATI RAJ (AMENDMENT) 
BILL, 2014 

PUNJAB VIDHAN SABHA 

Bill No. 7-PLA-2014 

further to amend the Punjab Panchayati Raj Act, 1994. 

BE it enacted by the Legislature of the State of Punjab in the 
Sixty-fifth Year of the Republic of India, as follows 

"(1t) 

A 

1. (1) This Act may be called the Punjab Panchayati Raj (Amendment) Short title and 
Act. 2014. 

BILL 

(2) It shall come into force on and with effect from the date of 
its publication in the Official Gazette. 

(i) 

2. In the Punjab Panchayati Raj Act, 1994 (hereinafter referred to as 
the principal Act), in section 2, after clause (). the following clause shall be 
inserted, namely 

(ii) 

(i) 

3. In the principal Act, in section 1C, 

"Electronic and Print Media" means official websites on 
internet and newspapers in Punjabi, English and Hindi 
language having wide circulation in the State of Punjab:". 

in sub-section (1-C), in the proviso, for the sign « » 
appearing at the end, the sign " shall be substituted: 
after the existing proviso to sub-section (I-C), the 
following proviso shall be added, namely :-

"Provided further that de-limitation of wards shall be 
made immediately on the basis of population if a new 
Gram Panchayat is established or existing Gram Panchayat 
is bifurcated or amalgamated."; and 
after sub-section (1-C), the following sub-section shall 
be inserted, namely 
"(1-D) Coloured site plan of each ward depicting the 

area and numbers allotted to the houses etc. should 
accompany the proposed list of wards of a Gram 
Panchayat.". 

commencement. 

Amendment of 
section 2 of Punjab Act 9 of 
1994. 

Amendment of 
section 10 of 
Punjab Act 9 of 
1994. 



Amendment of 
section l0-A of 
Punjab Act 9 of 
|994 

Amendment of 
section 43 of 
Punjab Act 9 of 
1994 

4. In the principal Act, in section 10-A, for sub-sections (1) and (2). 
the following sub-sections shall be substituted, namely 

"() The Deputy Commissioner or any Officer authorized by 
him not below the rank of Extra Assistant Commissioner. 
by notification published in the Official Gazette, shall propose 
the formulation of wards of the Gram Sabha area to be 
multi members constituencies as provided under sub-sections 
(1-C) and (1-D) of section 10 and shall earmark each ward 
by assigning a separate serial number. 

5. 

(2) The list of proposed wards shall be affixed on the Notice 
Board of the offices of the Deputy Commissioner or any 
Officer authorized by him not below the rank of Extra 
Assistant Commissioner and the Gran Panchayat concerned. 
In case of any objections or suggestions, a person registered 
as voter of the Gram Sabha area may submit the same, in 
writing to the office of the Deputy Commissioner or said 
authorized Officer concerned within a period of twenty 
one days of displaying the list of the proposed wards. Afier 
considering the objections or suggestions, if received. 
the Deputy Commissioner or said authorized Officer, shall 
pass a well reasoned order to formulate the wards 
within a period of thirty days from the date of receipt of 
objections and suggestions and the decision of the Deputy 
Commissioner or the said authorized Officer thereupon shall 
be final 

Provided that information about the exercise for 
formulation or delimitation of wards shall be widely 
publicised through electronic and print media.". 

In the principal Act, in section 43, after sub-section (3), the 
following sub-section shall be added, namely 

"4) The Panchayat Secretary of the Gram Panchayat concerned. 
shall maintain the record of numbers allotted to the houses 
in two oríginal registers or record in the Gram Sabha area 
and keep on updating the same in case any change occurs 
in the numbers allotted to the houses. The Panchayat 
Secretary shall hand over one original register or record of 
numbers allotted to the houses to the Block Development 
and Panchayat Officer of the area and make the both records 
updated in all respects in the month of October every 
year.". 



6. In the principal Act, in section 101, 
(i) 

(i) 

3 

(i) 

in sub-section (2), for sign ." appearing at the end, the 
sign * shall be substituted and thercafter the following 
proviso shall be added, namely 

"Provided that de-limitation of territorial constituencies 
shall be made immediately on the basis of population if a 
new Panchayat Samiti is established or existing Panchayat 
Samiti is bifurcated or amalgamated."; and 

after sub-section (2) and the proviso now being added, the 
following sub-section (3) shall be added, namely : 
"(3) The list of proposed territorial constituencies 
comprising coloured site plan of each territorial constituency 
depicting the area etc., shall be affixed on the Notice Board 
of the offices of the Director, Rural Development and 
Panchayats or any Officer authorized by him not below the 
rank of Deputy Director and the office of Panchayat Samiti. 
In case of any objections or suggestions, a person registered 
as a voter in the Panchayat Samiti area, may submit the 
same in writing to the office of the Director, Rural 
Development and Panchayats, or said authorized Officer 
within a period of twenty-one days of displaying the list of 
the proposed territorial constituencies. After considering 
the objections or suggestions, if received, the Director, 
Rural Development and Panchayats, or said authorized 
Officer shall pass a well reasoned order to formulate the 
territorial constituencies within a period of thirty days from 
the date of receipt of objections and suggestions and the 
decision of the Director, Rural Development and Panchayats, 
or said authorized Officer thereupon, shall be final : 

Provided that information about the exercise for 
de-limitation of territorial constituencies shall be widely 
publicised through electronic and print media.". 

7. In the principal Act, in section I64, 
in sub-scction (2), for sign "." appearing at the end, the 
sign ":" shall be substituted and thereafter the following 
proviso shall be added, namely 

"Provided that de-limitation of territorial constituencies 
shall be made immediately on the basis of population if a 
new Zila Parishad is established or existing Zila Parishad is 
bifurcated or amalgamated."; and 

Amendment of 
scction 101 of 
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Punjab Act 9 of 
1994. 
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(ii) after sub-section (2) and the proviso now being added, the 
following sub-section (3) shall be added, namely 
"(3) The list of proposed territorial constituencies 
comprising coloured site plan of each territorial constituency 
depicting the area etc., shall be affixed on the Notice Board 
of the offices of the Secretary, Rural Development and 
Panchayats or any Officer authorized by him not below the 
rank of Deputy Director and the office of Zila Parishad. 
In case of any objections or suggestions, a person registered 
as a voter in the Zila Parishad area, may submit the same 
in writing to the office of the Secretary, Rural Development 
and Panchayats, or said authorized Officer within a period 
of twenty-one days of displaying the list of the proposed 
territorial constituencies. After considering the objections 
or suggestions, if received, the Secretary, Rural Development 
and Panchayats, or said authorized Officer shall pass a well 
reasoned order to formulate the territorial constituencies 
within a period of thirty days from the date of receipt of 
objections and suggestions and the decision of the Secretary, 
Rural Development and Panchayats, or said authorized 
Officer thereupon, shall be final : 

Provided that information about the exercise for 
de-limitation of territorial constituencies shall be widely 
publicised through electronic and print media.". 



STATEMENT OF OBJECTS AND REASONS 

In vicw of the judgment dated 13th June, 2013 passed by the Hon'ble 
Punjab and Haryana High Court in CWP No. 8290 of 2013, the Punjab Panchayati 
Raj Act, 1994 is required to be amended. As per proposed amendments in the Act 
ihid. coloured maps shall be prepared at the time of formulating the wards of 
Gram Panchayats and territorial constituencies of Panchayat Samitis or Zila 
Parishads. Consequent upon the constitution of new Gram Panchayat, Panchayat 
Samiti and Zila Parishad or bifurcation or amalgamation thereof, de-limitation of 
wards or territorial constituencies, as the case may be, shall be made immediately 
on the basis of population. At the time of formulating the wards or territorial 
constituencies of the Panchayati Raj Institutions, a wide publicity of proposals 
through electronic and print media shall be made so that the members of Gram 
Sabha area, and Panchayat Samiti and Zila Parishad areas, may raise objections 
or submit suggestions within twenty-one days of displaying the said proposal. 
Section 43 of the Act ibid. provides for affixing or painting the numbers of the 
houses in the Gram Sabha area. Accordingly, in order to keep the record of 
numbering the houses and updating thereafter, the Panchayat Secretary of a 
Gram panchayat shall be responsible. Hence this Bill. 

CHANDIGARH : 
The 6th March, 2014. 

NB. 

SURJIT SINGH RAKHRA, 
Minister for Rural Development 

and Panchayat, Punjab. 

VED PARKASH, 
Secretary. 

The above Bill was published in the Punjab Government Gazette 
(Extraordinary), dated the 6th March, 2014 under the proviso to 
rule 121 of the Rules of Procedure and Conduct of Business in the 
Punjab Vidhan Sabha (Punjab Legislative Assembly). 
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